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Now. again the national programme has 
been advanced to 8.30 P.M. Naturally 
Tamil programmes cannot be telecast 
till 9.30 P.M. I would like to know 
whether any of the Central Ministers 
see this national programme on T.V., 
Before I conclude, I d mand that the 
earlier timing mu t be revived, 0 that 
Tamil programmes can be telecast upto 
9.30 P.M. With these words, I conclude 
my speech extending my support to the 
BiB of Shri Satya Gopal Mishra. 
(English) 

MR. DEPUTY-SPEAKER: This 
discussion on the Constitution (Amend .. 
ment) Bill moved by Shri Satyagopal 
Mishra can be continued next time. Let 
us go to the next j tern. 

RESIGNATION OF MEMBER 
(English) 

MR. DEPUTY-SPEAKER: I have 
to inform the House tha t the Speaker 
has received a Je tter from Shri Nar 
Bahadur Bhandari, an elected Member 
from Sikkim constituency of Sikkim 
resigni~g his seat in Lok Sabha. He has 
accepted his resigna tion with effect from 
today, i.e. the 15th March, 1985. 

STATEMENT RE SITUATION IN 
SHRILANKA 

THE MINISTER 0 STATE IN 
THE MINISTRY OF XTERNAL 
AFFAIRS (SHRI KHURSHEED ALAM, 
KHAN): Sir. Many Members have 
expressed serious concern over the 
situation in Sri Lanka, and its reper-
cus ion on us From time to time, 
Government bave shared with the House 
its views 00 this extremely important 
and s n Hive subject. 

2. The situation in Sri Sanka conti-
nues t~ be tense, and it fall out on us 
ha been severe. A very large number 
of refu ee ha left Sri Lanka over tbe 
last month; more than 15,000 have 
arrived in India OVer and above the 
50,000 who have been here inee July, 
1983. This is a matter of deep concern 
to u • and places a severe strain on the 
State Government of Tamil Nadu as 
well as on us. While we ar.e providing 
temporary shelter and food to th 

refugees. we have conveyed to the Sri 
Lanka Government that there should 
be no army excesses, that Sri Lanka 
should ensure that DO more refugees 
come to India, and that conditions are 
created 0 that refugees can return to 
their country in honour aod afety, 
cap ble of pursuing their p aceful 
avocations. 

3. In the past few month, there 
have been incidents in the Palk Strait 
where our fi hermen have been kiJled, 
injured or arrested. We haVe expre sed 
our concern to the Sri Lanka Govern-
ment in the strongest possible terms, 
and sought compensation for the Joss 
of lives and property. Pull protection 
is being provided to our fishermen 
inside our own maritime zone and Coast 
Guard and Naval Patrolling has been 
intensified . Since last month, additional 
air surv ilJance ha been introduced. 
I assure tbe House that Government 
wi II ensure the sa rety and securi ty of 
our citizens. 

4 While th si tuation in Sri Lanka 
continues to be unstable, it would be 
unwi e to enter into an exchange of 
recnmlna tions. AJI parties need to 
consider the problem in a cC'n lructive 
and sympathetic spiri t. We continue to 
behve that only a political solution 
wi thin the framework of Sriianka·s 
unity, sovereignty and territorial 
integrity, acceptable to all con .. 

cerned can resolv the ethnic problem. 
Violence, from what ver source, i not 
the answer. 

S. I should like to inform the Hou e 
that Government is in tl10ch with the 
Sri Lankan Government to explore all 
possibilities tbat would defuse the situ-
ation and facilitate an enduring settle-
ment . The House will reca)) that with a 
view to having a per onal exchange of 
views which mjght facilitat the 
resumption of the politica] dialogue in 
Sri Lanka, at the Prime Mini t r's 
suggestion, the Sri Lanka President ent 
his National Socurity Minister, Mr. 
AthuJathmudaJi a hi emjssary to D Ihi 
early last month. Th y had useful talks. 
The Prime Minister had emphasi ed to 
him that the Sri Lankan Government 
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would have to find a political oJution 
to tbe problem. We conveyed to the 
Sri Lankan Government that we would 
be willing to help io any appropriate 
way jf they so desire. 

6. A number of sugge tion ' have 
been made. All these have to be 
viewed in tbe tOla Ii ty of the i tu-
aJion prevailing in Sci Lanka and 
it fall out on u. As the nature of our 
engoing di cussions is confidentiaJ, I 
cannot divulge any detai Is a t this 
moment. However, at the appropriate 
time we will take the House into 
confidence. 

DR. A. KALANIDHT 
C~ntral) : They have 
enocide . .. 

(Madras 
cOQ'lmj t ted 

SHRI P . KOLANDAIVELU (Gobi-
chettipaJayam) = Sir, thi is very vague ... 

(1" terrupt Ion s) 

MR. DEUPTY ·SPEAKER : Please. 
Thi i a statement made by the 
Mini ter. You cannot make a spe~ch 
now. (Interruption )** ' 

M R. DEPUTY-SPEAKER: Plea e 
it down. No, This i a stat ment made 

by the Minister. Therefore, we canQot 
di cuss :1t thi moment. 

(interruption) 
DR. A. KALANIDHI: As a pro-

test, we are walking out. 

(At thi stage , Dr. A. Kalanidhl and 
some other hon. 1embers left Ihe 

House.) 

I> 

STATEMENT re: CONSTITUTION 
o THIRD WAGE BOARD FO 

SUGAR INDUSTRY 
[English] 

THE MI ISTB OF ST A TB OF 
THE MINIST Y OF LABOMR (SHRI 
T. ANJIAH): Th First Wage Board 

• ot recorded. 

for Sugar Indu try was consituted by the 
Gov rnment of India in 1957 and it 
submitted its report in 1960. Th Second 
Wage Board for the Sug~r Ind'ustry was . 
constituted in 1965 and its recommend a-
t10PS w re received in 1970. Ttl s 
recommendations were accepted QY 
GOY rnment. The Third Wage Board 
could not be constituted for a variety 
of reasons particularly as the majo su-
gar producing tates notified' the r vis d 

rates of wages for sugar workers in their 
respective States on the basis of 
d ci ions reached at the Tripartits at 
State leveL 

After the cbange Jr Government in 
1980 representations were received I that 
the Third Wage Board for Sugar Indus-
try should be set up. Having car uHy 
examined the matter in consult tion 
with tbe major ugar producing States, I 
am happy to inform tbe Hou e that the 
present Government has now decided to 
constitute the Third wage Board for 
Sugar Industry in the intere t of wor-
kers, the industry and the economy a 
a ,whole With this decision a long 
p nding demand of the workers in the 
sugar industry will have been met. 

teps are being taken to compose 
the new Wage Board and ' the Board 
will be requested to complete its work 
within one year after its con titution. 

MR. DEPUTY SPEAKER: The 
Hou e stand adjourned to re assemble 
tomorrow at 5 p.m. 

18.07 h • 

The Lok Soblla then dajourned till Seven-
teen 0/ the Clock on StQlurday March 16. 
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